
 

 
 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING 

AT CHENNAI 

 

ORIGINAL APPLICATION NO. 92 OF 2020 

 

(Under Section 18(1) r/w Section 19(1) of the National 
Green Tribunal Act, 2010) 
 
 

IN THE MATTER OF: 

Gareeb Guide (NGO) Rep. by its President, 7/41, Bahar, 
Sahara States, Mansoorabad, Hyderabad-500068, Phone: 

8688122222, E-Mail: gareebguide@gmail.co,  
          

………APPLICANT 
 

VERSUS 
 

1. State of Andhra Pradesh Rep. by its Chief Secretary to 

Govt, Department of General Administration, Building No. 
1, I Floor, Interim Government Complex, Secretariat, 
Velagapudi, Guntur, Andhra Pradesh. Phone: N.A., E-
Mail: cs@ap.gov.in  
 
2. Collector, Srikakulam District, O/O Collectorate, 

Srikakulam. Phone: 08942-222565, E-Mail: 
Collector.sklm@gmail.com  

           
 ……RESPONDENTS  

 

THE HUMBLE ADDL AFFIDAVIT OF THE APPLICANT 

ABOVENAMED FILED AS PER THE ORAL DIRECTION, 

DATED: 08.02.2023 OF THIS HON’BLE TRIBUNAL 

 

MOST RESPECTFULLY SHOWETH: 

 

Date Event 

27.12.2017 M/s Gareeb Guide i.e the applicant filed an 

application, dated: 27.12.2017 before the 

Respondent No. 2 as per the procedure in 

GO 571, dated: 14.09.2012 seeking 

allotment of 10 acres to construct Gareeb 

Guide Heaven in the interest of public and 

collected acknowledgement for the same. 

The Govt of AP allotted 11 acres to 
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Nandamuri Basava Tarakam Foundation, 

12.5 Acres to LV Prasad Hospital, 20 acres 

to BR Ambedkar Smrithi Vanam, 40 acres 

to KIMS Hospital, 30 acres to Xaviewrs 

School, 12 acres to Gopiochand academy 

since 2017 but did not take any decision on 

the application, dated: 27.12.2017 filed by 

the Gareeb Guide (NGO). 

05.02.2020 The local revenue officer i.e Tahsildar 

allowed 58th annual celebrations of Sri Sri 

Sri Lakshminarasimha Swamy Temple in 

Kakarla Pond on payment of bribe (Details 

filed by the organizers before the Police 

in FIR 116 of 2021 registered U/s 406 

and 420 IPC at Jalumuru PS is enclosed) 

06.05.2020 M/s Gareeb Guide i.e the applicant filed WP 

vide 8493 of 2020 before the Hon’ble High 

Court with the following Main Prayer – 

“……. It is therefore prayed that this Hon'ble Court 

may be pleased to issue a Writ, Order or direction 

more particularly one in the nature of Writ of 

Mandamus declaring the action of the Respondent 

Nos 4 & 5 in not allotting land to the Petitioner for 

public purpose as illegal, arbitrary, violation of GO 

Ms 571, dated: L4.09.2012, Revenue (Assignments-

I) Dept and this Hon'ble High Court order, dated: 

21.01.2014 passed in WP 31764 of 2013 and article 

21 of Constitution of India and pass such other 

order or orders may deem fit and proper in the 

circumstances of the case” 

However, with the following interim Prayer – 

“…….. Pending disposal of the above writ petition, it 

is also just and necessary that this Hon'ble Court 

may be pleased to direct the Respondent No 5 to 

allow the petitioner for temporary constructions for 

public purpose in the said premises until further 

orders of this Hon,ble Court and pass such other 

order or orders may deem fit and proper in the 
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circumstances of the case” 

07.05.2020 The Hon’ble High Court passed the interim 

order, dated: 07.05.2020 to get the 

instructions from the government as well as 

recorded in its order that learned counsel 

for the Petitioner further submits that in the 

event of the concerned authorities are not 

inclined to grant assignment in terms of GO 

571, they would remove the temporary 

structures immediately without making any 

claim, what so ever, after the purpose of 

providing service to the needy people in the 

light of the pandemic situation is 

accomplished. 

Then the local revenue officer i.e Tahsildar 

submitted his report vide RC No. 197/2020, 

dated: 07.05.2020 as that presently, there 

is no tank in Sy. No. 59. Details are as that 

total Land in Sy. No. 59 which is classified 

as Tank Poramboke admeasuring Ac. 12.75 

out of that Sri Sri Nagadevatha Temple 

constructed 15 Yrs ago in Ac. 0.40, Govt 

School in Ac. 0.30, Gram Panchayat Office 

in Ac. 0.10, Houses for Poor constructed by 

Govt in Ac. 6.05 and area grabbed for shops 

is Ac. 0.50 and area grabbed by others for 

unauthorized cultivation is Ac. 5.40. 

13.05.2020 The Respondent No. 2 submitted the 

following before the Hon’ble High Court in 

WP 8493 of 2020 in his instructions vide Rc 

No. 943/2020-E-1, dated: 13.05.2020: 

a. The matter has got enquired by the 

Tahsildar, Jalumuru and it is revealed that 

the land requested by the Petitioner is 

Kakarla Pond in Sy No. 59 which is 
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classified as Tank Poramboke of 

Chinnadugam (V) in Jalumuru (M), 

Srikakulam (D) which is prohibited for 

assignment / alienation as rules in force. 

b. In this connection it is to inform you 

that there are specific instructions from the 

Government and the Chief Commissioner of 

Land Administration & Special Chief 

Secretary about restriction on allotment of 

water body/ tank poramboke lands in his 

reference No. B1/1543/2012, Dt: 

18.03.2013. 

c. As per para (g) of the above reference, 

Govt. Memo No. 3357l/Assn,I(2), Revenue 

(Assn.I) Dept., Dt: 14.09.2012, as per para - 

3(a) (ii) at page No.6 says that, only waste 

and dry lands should be proposed for 

alienation and wet, irrigated lands should 

not normally be considered for such as, 

tank beds, river beds, hillocks with 

afforestation etc., shall not be alienated or 

allotted. Further, as per para 3(c) (viii) at 

page-8, the ban non change of classification 

of tank bed lands shall be strictly enforced. 

28.05.2020 The Respondent No. 2 in his proceedings 

vide Rc No. 1035/2020/E4, dated: 

28.05.2020 directed the Tahsildar, 

Jalumuru to take necessary action for 

eviction of encroachments in Sy. No. 59 of 

Chinnadugam (V), Jalumuru (M), 

Srikakulam (D) and issued a memo to the 

VRO concerned for his failure in preventing 

the encroachments.  

25.06.2020 Hence, M/s Gareeb Guide i.e the applicant 

OA 92 of 2020 filed before the Hon’ble NGT 
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on 25.06.2020 even though M/s Gareeb 

Guide (NGO) has spent Rs 24.43 lakhs for 

various activities in Sy. No. 59 of 

Chinnadugam (V) and Hon’ble NGT 

appointed the Joint Committee to file the 

Final Report. 

13.08.2020 But the same Respondent No. 2, sanctioned 

the compound wall for MPP school with 11 

lakhs and did not take any action against 

one Anganwadi Worker who constructed 

compound wall for her personal house in 

Sy. No. 59 of Chinnadugam (V). 

09.04.2022 The applicant filed a representation before 

the Respondent No. 2 seeking permission to 

conduct 19th annual celebrations & 

consecration of holy idol (marble) at Shri 

Mata Mansa Devi Temple, Chinnadugam 

(V), Jalumuru (M), Srikakulam (D). 

16.04.2022 The Respondent No. 2 rejected the 

application of the applicant seeking 

permission to conduct 19th annual 

celebrations & consecration of holy idol 

(marble) at Shri Mata Mansa Devi Temple, 

Chinnadugam (V), Jalumuru (M), 

Srikakulam (D) on the ground that mere the 

case(s) are pending before the court(s), even 

though there is neither injunction nor 

status quo. Hence, OA 90 of 2022 is filed. 

Unfortunately, this IA 90 of 2022 is 

dismissed with cost and the applicant 

complied with the order of the Hon’ble NGT. 

02.08.2022 The Respondent No. 2 in his Report, dated: 

02.08.2022 prayed this Hon’ble NGT that, 

there are age old encroachments in Kakarla 

Pond which can not be evicted now. Further 
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there is a law & order problem in the village 

in respect of the subject land. 

 

There was direction to the Respondent No. 2 

to identify and restore the inlet and outlet of 

the Kakarla Pond after removing the 

encroachment thereupon and to restore the 

tank. But the report filed by the Respondent 

No. 2 subsequent to that does not mention 

about the opening of the inlet and outlet. It 

only states that at present there is no tank 

appearance on the ground and there are no 

inlet and outlet canals in the Kakarlavani 

Cheruvu, but the outlets are on the 

northern side of the Kakarlavani Tank 

bund. 

01.12.20222 This Hon’ble NGT once again directed the 

Respondent No. 2 to clear the 

encroachments, restore the inlets and 

outlets to the water tank and file a report 

along with the revenue records relating to 

the same viz D-Sketch and also 

Photographs and posted it on 10.01.2023. 

10.01.2023 The Respondent No. 2 even did not comply 

with the Order, dated: 01.12.2022 of this 

Hon’ble NGT. Hence, this Hon’ble NGT 

passed the order, dated: 10.01.2023 that 

the report of the Respondent No. 2 will be 

received on payment of cost before the next 

date of hearing and posted it on 

08.02.2023. 

01.02.2023 The local revenue officer i.e Tahsildar 

allowed 61st annual celebrations / Banned 

Cock Fights / Illegal Lotteries etc of Sri Sri 

Sri Lakshminarasimha Swamy Temple in 
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Kakarla Pond on payment of bribe as one 

lakh per day (Photographs are below) 

08.02.2023 The Respondent No. 2 again did not comply 

with the Order, dated: 01.12.2022 of this 

Hon’ble NGT. Hence, this Hon’ble NGT 

posted this matter on 17.02.2023 

 

PHOTOGRAPHS SHOWING THAT 61st ANNUAL CELEBRATIONS / 

BANNED COCK FIGTS / ILLEGAL LOTTORIES ETC WERE 

ALLOWED IN KAKARLA POND FROM 01.02.2023 TO 05.02.2023. 

(IF THIS HON’BLE NGT DIRECTS, VIDEO RECORDINGS ALSO 

WILL BE SUBMITTED) 
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GROUNDS 

 

1. Because the Respondent No. 2 rejected the 

application of the applicant seeking permission to 

conduct 19th annual celebrations & consecration of 

holy idol (marble) at Shri Mata Mansa Devi Temple, 

Chinnadugam (V), Jalumuru (M), Srikakulam (D) on 

the ground that mere the case(s) are pending before 

the court(s), even though there is neither injunction 

nor status quo due to the applicant refused to pay 

bribe to the local revenue officer i.e Taahsildar. 

2. Because the details filed by the organizers before the 

Police in FIR 116 of 2021 registered U/s 406 and 

420 IPC at Jalumuru PS and Photographs are 

showing that the local revenue officer i.e Tahsildar 

allowing annual celebrations / Banned Cock Fights 

/ Illegal Lotteries etc in Kakarla Pond on payment of 

bribe. 

3. Because the Respondent No. 2 mislead the Hon’ble 

Tribunal with false reports as well as intentionally, 

willfully and deliberately not implementing the order 

of the Hon’ble NGT (ie. not clearing the 

encroachments, not restoring the inlets and outlets 

to the water tank i.e Kakarla Pond and not filing a 

report along with the revenue records relating to the 

same viz D-Sketch and also Photographs etc) 

4. Because as per the leading newspaper i.e Orissa 

Post, dated: 20.01.2020, in a similar case Hon’ble 

NGT, EZ issued notice of contempt as well as 

imprisonment waring to the Khurda Collector. 

5. Because as per the Hon’ble High Court of Andhra 

Pradesh, the Andhra Pradesh High Court has the 

highest number of contempt cases because of the 

casual approach of officials towards court orders. 
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PRAYER 

 

It is therefore prayed that, pending disposal of the above 

Original Application, this Hon’ble Tribunal may be pleased 

to receive the additional affidavit and take action against 

the Respondent No. 2 for intentionally, willfully and 

deliberately not implementing the order of the Hon’ble 

NGT (ie. not clearing the encroachments, not restoring the 

inlets to the water tank i.e Kakarla Pond and not filing a 

report along with the revenue records relating to the same 

viz D-Sketch and also Photographs etc) and also for 

misleading this Hon’ble Tribunal with false reports 

because the local revenue officer i.e Tahsildar allowing 

annual celebrations / Banned Cock Fights / Illegal 

Lotteries etc in Kakarla Pond on payment of bribe. 

 

Pass any such other or further order as this Hon’ble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case. 

 

APPLICANT 

 

 

VERIFICATION 

 

I Bhargavi Gundeti, President, Gareeb Guide (NGO), 7/41, 

Bahar, Sahara States, Mansoorabad, LB Nagar, 

Hyderabad-500068 do hereby verify that the contents of 

paras of this Addl Affidavit believe to be true on legal 

advice and that I have not suppressed any material fact. 

 

Date: 09.02.2023 

Place: Hyderabad                                           APPLICANT 
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Status: Processed

 

 

 
Remarks: Cost paid as per direction of NGT in OA 92 of 2020

Date

09/02/2023

Ref.No.

CTV7878457

From A/c

00000062455210099

Beneficiary Name

Member Secretary APPCB

Type

Within SBI

Transfer Amount

₹ 10000.00 (Ten  Thousand  Rupees Only)

To A/c

00000062002714456
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